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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
0O.A. No. 58/93
T.A. No.
DATE OF DECISION  10-6-1993
Shri Kantilal MOhanlal Petitioner
Shri C.S. Upadhyay Advocate for the Petitioner(s)
Versus
Union of Indiar and Others Respondent
Shri N.5.+ Shevde Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. :7.B. Patel Vice Chairman.
The Hon’ble Mr. V. Radhakrishnan Member (&)

1. Whether Reporters of local papers may be allowed to see the Judgemenl ? \(1
\ \N‘\
\

2. To be referred to the Reporter or not § - \

3. Whether their Lordships wish to see the fair copy of the Judgement ? )

4. Whether it needs to be circulated to other Benches of the Tribunal ? g
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Shri K i

33§l ha?tllal Mohanbhai
Tha{]Racharam Chawl,

y kkarbapa Nagar Road
hmedabad, ) o

Applicant

Ad
vocate Mr. C.8., Upadhyay

Versus

i, ©
nion of Indis
] dia notic I
Eervea through the e
General Manager,

Churchgate, Western Railway,

Bombay-20

Tkle " i i
<< -1

(Engg/ BRat: 7
gd Estt,) W . a4l
Baroda. Western Railway

3. The Assitant Railway Manager
Ahmedabad Railway Station,
Ahmedabad.

4, The Station Superintendent
3 .
Western Railway, Ahmedabad
Railway Station, Ahmedabad. Respondent

Advocate Mr. N.S. Shevde

ORAL J UDGEME N T
In
O.Ae 58 of 1993 Date: 10-6-93
per Hon'ble Shri N.B. Patel Vice Chairmane.

The present application is filed against
orders dated 6-11-1987 and 22-8-88 by which the anplicant
is visited with the punishment of stopage'of yearly increments
for a period of six months and 12 months respectively without
future effect. It appears that the applicant has submitted a
common representation Or appeal dated 18-12-1989 against the
said two orders of punishment and said reprefentation/appeal
is still pending decision by the competent authority. The

competent authority is directed to dispose of the representatiOf

/appeal, dated 18-12-1989, filed by the applicant within a

—



period of six weeks from the date of the receipt of

the copy of this order.

2. In view of these directions, Mr, Upadhyay
seeks permission to withdraw the application. Permission

granted. The application stands disposed of as withdrawn.

' m.:.\patel) |

- (V. Radhakrishnan)
Member (A) Vice Chairman.
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CERTIFICATE

Certified that no further éction is required
tobe taken and the case is fit for consignment to the
Record Room (Decided).

Dateds |7 /06/93

.5 Chnidticmi-

Countersigned :

\ ﬁ‘wf>(iﬁxh Signature of the
QQQ&J\QL;\ Dealing “ssistant.

Section officeép/Court officer.
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